
THE MADHYA PRADESti "1ADHYASTHA? ADHIKARAN

REGULA T10NS. 1985

Published in M.P. Gazette (Extraordinary), on

20.8.1985]

[F.No.29-M-A-85, dated 20.8.1985; - In exercise of the powers conferred by

Section 10 of the Madhya Pradesh Madhyastham Adhikaran Adhiniyam, 1983

(No.29 of 1983), the Arbitration Tribunal, hereby makes the following regulations,

namely:-

1. Short title and commencement - (1) These regulations may be

called the Madhya Pradesh Madhyastham Adhikaran Regulations, 1985.

(2) The regulatlons shall come into force on the date of their publication in

the Government Gazette.

2. Definitions - In these Regulations, unless the context otherwise

requires, -

(a) "Act." means Madhya Pra?esh Madhyastham Adhikaran Adhiniyam,

1983;

'r(aa) "Chalrperson" means the Chairman appointed under section 4 of

the Acl]"

(b) "Reference" means reference under section 7 of the Adhiniyam (Act);

(c) "Registrar'' means the Registrar of the Madhyastham Adhlkaran

{Arbitration Tribunal) and includes a Dy. Registrar;

(d) Words and Expressions used but not defined in these regulations but

defined in Madhya Pradesh Madhyastham Adhikaran Adt,lniyam,

(hereinafter called the Adhiniyam} and the rules framed, thereunder,.

shall have the meanings assigned to them in the Adhlniyam and the

Rules.

3. Reference to Tribunal - Reference (Petition for Arbitration) in the

prescribed form shall be presented to the Registrar or an officer authorised by

the Registrar in this behalf by the petitioner in person or by his duly authorised

agent or advocate, during the work.Ing hours of the Tribunal.

2("Languageof the Tribunal shall be English and may also be Hindi:

Provided that the parties to the proceedings before the Tribunal

shall have a right to produce/file documents drawn up in

Hlndi, if it is so desired"].

1 hu.etud by amcndm1:-n1 und,:r Noufica.1100 No.3 l+ME-99 dl.tc4 Ill$ 'YJ publi•h.cd ln .M P. C}&ulU dated l 7.1999.

?
Added in rtgulauon 3 V1dc •nimdinent published in M.P. O.Utti: d.,1ed 30.7.20 I J.
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106. The State Government or the public undertaking, as the case

h II furnish the particulars in Forms A, B, BA, BB, BC whichever
.

maY be, s a

.

·

,·cable within a month after filing of the reply :

is app I '

·ded that the Petitioner shall not be entitled to raise any ground and

prov1
.

seek relief on the basis of and in the light of the particulars, so

furnished. He may seek merely the support of the grounds already

raised rn specific wrth the facts and figures·.]

11. The rules 1 to 6 of the Order Ill of the Code of Civil Procedure

shall be applicable to the proceedings before the Tribunal or its Benches.

12. The reference shall be accompanied with all the documents on

which the petitioner relies to establish his claim and the written reply of the

opposite party shall, likewise, be accompanied with all the documents

which he intends to rely upon in defence or support of his case

13. If the postal article containing the notice or the summons is

received back with an endorsement purporting to have been made by a ·

postal employee to the effect that the addressee or his agent had refused

to take delivery of the postal article containing the notice or summons as

the case may be, when tendered to him, the Tribunal or the Bench issuing

it shall declare that the notice or the summons has been duly served
.

Provided that the declaration referred to above shall be made

notwithstanding the fact that the postal acknowledgement has not been

received back before the date fixed.

14. Substituted service - Where the Tribunal or the bench is

satisfied that there is reason to believe that the addressee is avoiding

service or that for any other reason the notice or summons cannot be

served by post, the Tribunal or the bench shall order the notice or the

summons to be served by an advertisement in a daily newspaper,

circulating in the locality in which the addressee is known to have last.

resided or worked or carried on business or in such manner as may be

thought fit.

1 s. Discovery, inspection and admission of documents - The

rules under Order XI and XII of the c,vil Procedure Code shall be

applicable to the cases before the Tribunal.

2

4. Procedure on recef pt of reference - As soon as a refe
. .

?n?
received m the office of the Tribunal, it along with the Affidavit
documents shall be scrutinized by such responsible official of the Staff
the Tribunal as the Chairman may, by general or special order, authon
m this behalf

5. If any defect or deficiency rs discovered in the reference t
I

I s
be reported to the Registrar or an officer authorised by the Registrar in thi
behalf who shall direct the petitioner to remove it within a specified time t
be fixed by him. 'flf the petitioner fails to rectify the defect within the urn
allowed the Registrar may forward the reference to the Chairman fo

necessary orders ]

6. The r?ference, if found in order or after removal of the defector

deficiency, rf any, shall be registered, numbered and placed before the
Chairman.

v 7. The Chairman shall, having regard to the nature of the dispute,
the amount involved and other relevant factors, if any, assign it to a Bench
for giving award.

8. The Bench to which the reference is so assigned shall cause

notice thereof to be issued to the opposite party to show cause, specifying
the date for appearance.

9. Notice to the opposite party with a copy of the petition
(reference) shall be sent by registered A.O. Post and it shall be treated as

served, until the contrary is proved.

10. The opposite party on or before the date specified in the notice
for its appearance, may file a reply in writing signed by rt or its authori?ed
agent, along with an affidavit verifying the averments made in the reply.

2("1OA. After submission of the written reply and rejoinder, if any,
the parties on the next date of hearing shall make admission/denial of the
documents placed on record by the opposite party. However, the denial
shall be on affidavit.

I
Add

1
Ad

cd ?nrqula1tM .S Ylde amendment pybtiwd in M.P. Ouctk d.11ed 2 7.1999.
ded in r<,:ula_tk)[110 vtdc amcod? publllhe.d in MP. Gucttc da1cd JO 7,201J
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16. Issues - It shall not b e necessary to tram .

Tnbunal or the Bench may d f

e issues ?

case.

o so or the sake of expediency in a Part·

17. Summoning d Aan ttendance of Witnesses - Th
21 or Order XVI and rules 1 to 7 of O d

e rules 1

Code will be applicable in th

r _erXVIA of the Civil Pro

n

e proceedings before the Tribunal
ecessary and suitable modifications therein.

'

18. Summons how served E- very summons n t b .

summons delivered to a party ' .

o e1ng
,or service shall be

may be in the same manner a

' served, as nearly
s a summons to a defend t

rules regarding proof of .

an and the sa

service shall apply
19? Summons given to a party f

h

or service - The Trib 1
on t e application of any party for .

' una may,
issuing a summons t th

of any person allow s h

or e attendan

' uc party to effect service of

person and shall in such .

such summons on such

' case, deliver the su

service.

mmons to such party for

The summons served under this

served by a serving offi

regulation will be treated as

teer. Where a summons Is
this regulation, the party sh II .

served by a party under
a not be required to pa th f

chargeable for the se
.

t

Y e ee otherwise
rvice o summons.

20. Production of witnesses without su

the Arbitration proceedings .

mmons - Any party to

may, wrthout applying to
witness to give evidence t

r summons, bring any
or o produce document .

h
the Tribunal.

s wit the permission of

21. Appearance of parties and co

appearance - Provisions of rul 1

nsequence of non-

e to 14 of Order IX of th c· .

Code, shall be apphcabt t th

e iv1I Procedure
e o e proceedings bet th

modification as may be

ore e Tribunal with

necessary for the purpose
22. Adjournments

- The Tribunal

.

may, if sufficient cause is sh

or the Bench hearing the case

own at any stage of th
time to the parties t

e proceedings, grant
or o any of them and ma fr .

.
.

the hearing of the case

Y, om trme to time, adjourn

5

In every such case, the Tribunal shall fix a day for the further

hearing of the case and may make such order as 1t thinks fit with respect

the costs occasioned by the adjournment.

23. Hearing of the case - After the written reply is filed by or on

behalf of the defendant, a date will be fixed for settlement of points in

dispute and the evidence which the parties will adduce in support of their

respective cases.

24. Final hearing - On settlement of points for determination and

the evidence, the case shall be posted for final hearing.

1·cases with the valuation exceeding Rs.25 lacs shall be heard by

Three Members Bench, therefore, the Petitioner is required to submit in

paper book form and in triplicate, copies of reference petition, Petitioner's

documents and affidavit evidence; hkewise, the opposite party is required

to submit in paper book form and in triplicate, copies of written reply,

respondents documents and affidavit evidence, at least three weeks

before the date of final hearing. Each party is required to furnish copy of

its paper book to the opposite party".

25. Party to appear before other witness -Where a party himself

wishes to appear as a witness he shall so, appear before any other

witness on his behalf has been examined unless he rs allowed to appear

as his own witness at a later stage.

26. Memorandum of evidence - It shall not be necessary to take

down or dictate or record the evidence of a witness at length, but one of

the members or the sole member as the case may be, sitting to hear the

case, while a witness is being examined, shall dictate to the deposition

writer, a memorandum of the substance of what the witness deposed, and

such memorandum shall be signed by all the members of the Bench or the

sole member, hearing the case, and shall form part of the record.

27. Sequence of evidence - On the settling date, subject to

regulation 25, the sequence in which the evidence may be taken shall be

decided by the Bench hearing the case ·

1
AdJ.:J ,n rciulai,,,o 24 \ilk amenumtnl rubh?hed ,n MP. Qu,:uc Ja1?d S 1013
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Provided that the Tnbunal or the Bench hearing the case,change the sequence of evidence as and when it becomes necessarydo so and may also allow the producing of addrtional evidenceexamination of a new wrtness for reasons to be recorded in this behalf.28. Power to order any point to be proved by affidavit
- T1["Trrbunal"Jor the Bench, hearing the case, may at any time, order tany particular fact or facts may be proved by affidavit or that the affidaof any witness may be read as evidence at the hearing on such cond,tras lhe Tribunal or the Bench thinks reasonable.

29. Power to order attendance of deponent for crosexamination
- Upon an application made by a party, evidence may begiven by amqavit, but the court may. at the instance of the other party,order the attendance for cross-examination of the deponent.

30. Power lo Inspect - The Tribunal or the Bench may, at anystage of the proceedings, inspect any property or thing conceming thedispute built it on inspection shall make a memorandum which shall formpart of the record of the case.

31. Award
- The Tribunal or the Bench as the case may be, afterthe case has been heard shall pronounce its award, either at once or assoon thereafter as practicable on some future date, of which due noticeshall be given to a parties or their pleaders. 2["Theaward shall be signedand dated"J by the member or members who hear the case.32. Commission, fssue of Commission

- The Tribunal or theBench may, in any case, issue commission for examination of a witness orexamination of accounts or local inspection or 1nvest19at1on or tor anyother purpose which may be considered necessary for the disposal of thecase, on such terms and conditions as it thinks proper.
33. Proceedings and Report lo be evidence

- The proceedingsand report (if any) of the Commission shall be evidence in the case butwhere the Tribunal or the Bench has reason to be dissatisfied with them, itmay pass such orders as it thinks fit.

'
"Coun• .-on1 subsuru,cd by "Tribunal" vide nouficaJionpublished m AlP o"""' doled 2. 7. J 999

2 Sub. vide not.ificmionpublislied 1nMP.?c:da1cd 2.7 1999
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table of contents and whether the stamps have been

properly punched.

(b) If the Record-Keeper detects any irregularity in any record or

suspects any doubt regarding the genuineness of any

document, he shall immediately report the matter to the

Registrar.

(c) The destruction of record as prescnbed under these

Regulations in Annexure-1, shall be carried out from time to
·

time as may be necessary and subject to the general

superintendence of the Registrar/Dy. Registrar or any other

officer as may be directed by the Chairman.

(S) (a) The destruction of all papers shall ordinarily be effected by

burning in the presence of the Record-Keeper acting under

the supervision of Registrar/Dy. Registrar or any other

supervising officer as may be directed by the Chairman.

(b) A note of every paper of record taken out for destruction

shall be made by the Record-Keeper at the time of removal

in the appropriate record room register and shall be verified

by such officer as authorised under the above regulations

mmated by the Record-Keeper. If in any case the

destruction is not effected, the Record-Keeper shall cancel

the note under his initial.

40. Movement Register - Movement Register shall be maintained

by the Record-Keeper and the Reader of each Bench for the purpose of

sending and receiving back of the records and documents etc.

41. Procedure for grant of certified copies - (1) Application for

copies may be presented in person or by an agent or pleader to the

copyist.

(2) A copy of judicial record pertaining to the Tribunal be

granted to any person, legally entitled to receive rt. A stranger to the

case may be granted on payment of the copying fee, a copy of

reference pennon, reply, affidavit, documents produced by the

parties, apphcataons filed by parties and Award or Orders passed by

8

(i) if a male, in a closed collared coat and trousers
lounge suit; '

(1i) if a female, in a sari or any other customary dress of acolour

38. Proof of documents
- All documents filed by the parties sbe proved in accordance with the principles laid down m the Evidence1872 (No. 1 of 1872).

39. "Custody, Preservations and destruction of Records
- (1The reference pet1t1on shall be treated as complete on the date of fraward of the Bench or in the event of revrsion to the High Court; ondate of final order of the High Court, as the case may be. After tpronounce?entof the award by the Tribunal the records of referencepet1t1ons and papers should be forwarded together with Form "C" to therecord room up to the 10th of each succeeding month or any other datef rxed by the Chairman." ·

(2) (a) The Reader shall prepare and arrange the record of eachreference case, as directed in Annexure I. Papers will be
numbered and entered in the rndex under the appropriate
part.

(b) \Nhen the records with the prescribed Form "C" arereceived in record section. Record-Keepershall verify thatthe records correspond with those entered in Form "C" thattheir classification and arrangement have b

•

een properlyearned out and that the contents of each file correspond withthe table of contents.

(3) All records shall be retained in the memorandum from the dateof completion till the expiry of the period prescribed under theseRegulatrons in Annexure-1. On expiry of such period they shall bedestroyed·

Provided that the Bench concerned or the Registrar may forreasons to be recorded in wrrting, order that any particular paper orthe record be preserved beyond such period.
(4) (a) :heRecord-Keepershall also ascertain whether the papersrn the records, bear the court fee stamps as shown in the
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(7) The Copyist shall enter on the back of each copying

application the details about registration number, advance

received, number of sheets prepared, amount of copying fee

affixed on the copies delivered, amount of advance refunded, if

any, amount of further advance, if any, and date of delivery of

copying application and all other details as are necessary.

(8) All copies supplied shall be certified to be true copies by the

Registrar or the officer so authorised by the Registrar 1n that

behalf.

(9) On the last sheet of each copy prepared, there shall be typed

or otherwise legibly endorsed the following table:-

a. Apphcation received on

b. Applicant told to appear on

c. Applicant appeared on

d. Application (with or without further or correct particulars)

sent to Record Room on

e. Application received from Record-Room (with record or

without record for further or correct particulars)on

f. Applicant given notice for further or correct particulars on

g Applicant given notice for further funds on

h Notice in column (f) or (g) complied with on

i. Copy ready on

j. Copy delivered or sent on

k. Court fees realized.

(1 O) At the beginning of each copy there shall be given a brief

description of the documents to be copied e.g reference

petition, reply, affidavit, document produced by the parties, ·

adjournment application or other applications filed by parties,

exhibits, Award or orders passed by the Tribunal etc. The

description must give the name of Bench to which the case

belongs, the names of the parties, number of the case, the

claim and the date of decision or order or next date of the case,

as the case may be.

10
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42. Preparation and delivery of Coples - (1) Urgent copy sdelivered lo lhe applicanl wilhin three days and ordinary copy with;,,days.

(2) On receipt of the application, the concerned petition ordocumen1 shall be leken out from lhe record room or the conceBench, as Iha case may be, and lhe copying fee payable wou/dascertained and the applicant shall be directed to deposit advcopying fee. If ,t is not practicable rn any case, the copyist shall a seelhe copying fee sufficienl lo cover the eslimaled cost of lhe copying.(3) Copies shall be delivered as far as possible in the order in Whthe applications become effective except urgent applications.
(?)Every copying applicalion shall be enlered in lhe copy;apphcalion regisler as prescribed and lhe coovrsr shall issue lhe receipladvance in the duplicate receipt book as prescribed.

(5) After the copying fee is deposited, the applicant shallinformed of lhe dale on which he should presen1 for colleclinglhe copy.On lhal dale, copy shall be supplied or else, fresh intima11on aboul lhinext dale on which he should come for collecting Iha copy, shall be givento him.

(6) If the applicant does not claim the copy ready for delivery on thedale menlioned above or within one month !hereafter, lhe copy soprepared may be depos,led in Iha Record Room. If lhe apphcan1 appearsVlllhin 3 monlhs, !he copying app/icalion may be res1ored withm Iha wnttenpermission of the Registrar, if the Registrar is so satisfied with the reasonsmentroned for delay.

(7) If lhe app/icanl does not appear wilhin lhree months lhe copyingfee deposiled shall be fotfeiled lo lhe Government and lhe applicalion forcopying and prepared copies shall be filed
(8) (a) Photocopies of M.Bs., agreements and other bulky recordsmay be supplied to the parties after obtainrng the·permission of the Bench at the cost of the parties.(b) If any party wants the certification of the photocopies sosupphed, the copyist shall compare and will issue the

13

certified copy on payment of copying fee as prescribed for

an ordinary copy.

(9) (a} The certified copy may be delivered to the applicant or to

his agent or to his pleader

(b) On the request of the applicant the certified copy may be

sent by post also, if .the applicant furnishes the duly

stamped and duly addressed envelope with the copying

application or at any time thereafter.

(10) If the applicant does not furnish further funds, or ?orrect
particulars, as the case may be, as required by the copyist, the

copyist may send the notice of 15 days, at the cost of applicant

to the applicant or to his agent or to rus pleader, regarding

furnishing of further funds or correct particulars, as the case

may be. If the applicant does not furnish the funds or the

correct particulars, as the case may be, within 15 days, the

application may be filed and the amount deposited by the

applicant, if any, shall be forfeited within the approval of the

Registrar

43. Copying registers and accounts- (1) The Copyist shall

maintain the following registers and they shall be preserved Jar the period

specified below, the penod being counted from the date of the last serial

entry therein.
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(2) that the value of the label or labels on any document

does not correspond with their value as noted by the

receiving reader of the concerned Bench of the Tribunal.

(c) to report to the Register every case in which he finds :-

( 1 ) that the stamp has not been cancelled in the manner

prescribed above, or

(b) cancel each label by a circular stamp bearing the word

"cancelled", in case the label has not been cancelled by the

Reader.

(2) It shall be the duty of the recoro keeper of the Tribunal to -

(a) examine every document which comes into his custody m

order to ascertain firstly whether all stamps and labels have

been cancelled as required by the above regulation and

secondly, whether the value of label or labels, if any, which rt

bears correspond with their value as noted by the receiving

reader of concerned Bench, and

(c) note on the right hand top corner of the document, in red ink,

the value of the label or labels, which it bears, and initial such

note

(b} cancel each label by rectangular stamp-bearing the wort(

"cancelled"

(4) It shall be the duty of the Section Officer empowered to inspect

the work of Record Room to satisfy himself by inspection of the record

lodged in the record room that the regulations are being complied with.

(5) An inspection book shall be kept in the Record Room in the

form as may be prescribed and a note will be made therein of all

inspections made under above. regulations and the inspection book shall

be placed before the Officer-in-charge.

(3) It shall be the duty of the Registrar to submit such a case for the

orders of Chairman

3 years

6 months

ll-34

No of Forms with the
No. ?f Schedule on

which it is borne
(1)

Name of the register

punch out the figure head of heac label I .

designated untouched
, eav,ng the amount

advances
unexpended 11-70

Oak book

D?sposedof applications

(3)

1 Register of application 0-65
(2)

6
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(2) The Registrar may, with the approval of the Chairman or of the

V1ce-Cha1rman designate to the Dy. Registrar/Section Officer any function

or power required by these to be performed or exercised by the Registrar.

48. Additional powers and duties of Registrar - In addition to

the powers conferred elsewhere in these regulations, the Registrar shall

have the following powers and duties subject to any general or special

order of the Chairman or the Vlce-Chairman of the Bench concerned,

namely:-

(4) The official seal shall be kept in the custody of the Registrar.

(3) In the absence of the Registrar, the Deputy Registrar/Section

Officer may exercise all the powers and perform all the functions of the

Registrar.

(5) SubJect to any general or special directions by the Chairman,

the seal of the Tribunal shall not be affixed to any order, summons or

other process save under the authority in writing of the Registrar or the

Deputy Registrar/SectionOfficer.

(2) A legal practitionerdesirous of registering his clerk shall make

app!iclllionto the Registrar in Form. On such application being allowed

.,

Registrar his name shall be entered in the register of clerks.

bY the I

(J) After registration of the clerk, the Registrar shall direct the issue

of an identity card to him which shall be renewed annually and shall be

non-transferableand shall be produced by t_heholder upon request by an

officer or other employees of the Tribunal authorised in this behalf. The

,ctentity card shall be issued under the signature of the Registrar.

47. Powers and functions of the Registrar - (1) The Registrar

shall have the custody of the records of the Tribunal and shall perform

such other functions as are assigned to him under these regulations or as

may be assigned by the Chairman or the Vice-Chairman by separate

order
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petitions/applicationsbefore they are registered;



(b) withdraws from a reference or part of a claim without the

permission referred to In sub-regulation (2);

19

(3) Where the petitioner -

he shall be liable for such costs as the Tribunal may award and·

shall be precluded from instituting any fresh reference in respect of

such subject matter or such part of the claim.

rt may, on such terms as it thinks fit, grant the petitioner permission

to withdraw from such reference or such part of the claim

with liberty to institute a fresh reference in respect of the

subject matter of such reference or such part of the claim.

(a) abandons any reference or part of claim under sub­

regulatron (1); or

(b) that there are sufficient grounds for allowing the petitioner to.

institute a fresh reference for the subject matter of such

reference or part of a claim;

(2) Where the Tribunal is satisfied -

(a) that a reference must fail by reason of some formal defect,

or

54. Limitation Law not affected by first reference - In any fresh

reference instituted on permission granted under the last preceding rule,

the petitioner shall be bound by the law of limitation in the same manner

as if the first reference had not been instituted

(d) where the reference appears from the statement in the'

petition to be barred by any law.

52. Procedure on rejecting reference - Where a petition is

rejectedthe Tribunal shall record an order to that effect with the reasons

for such order.

53. Withdrawal and adjusJment of ·references - (1) At any time

after the institution of a reference, the petitioner may as against all or any

of the respondents abandon his reference or abandon a part of his claim.

18
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55. compromise of reference - Where it is proved
sat1sfact1on of the Tribunal that a reference has been adjusted Whal
part by any lawful agreement or compromise (in writing and signed
parties) or where the respondent satisfies the petitioner in respect
whole or any part of the subject matter of the reference, the Tribunal
order such agreement, compromise or satisfaction to be recorded
shall pass a decree in accordance with law.

ANNEXURE-1

[See Regulation No.39(2) and (3)J

A record of petition shall consist of five files
marked respectively File-A, File A-1, File C-1, File C-2 and F1le-D.

File A shall contain the following papers which shall be arranged
the following order:

TABLE OF CONTENTS

{1) Reference petition

(2} Rejoinder

(3) Orders

(4) Award

(5) Summons, notice or order with return thereto on t
basis of which an ex-parte award is passed.

(6) Copy of order passed on revision or any other order
High Court/Supreme Court.

File 'A' shall be destroyed after 30 years but if revision/appeal is
pending till its disposal.

File A-1 shall contain the followingpapers which shall be arranged
in the following order.

TABLE OF CONTENTS

(2) Order sheet

(3} Written statement

(4) Counter claim

(5) Issues or disputed points.
File A-1 shall be destroyed at the end of 30 years but if

revision/appeal pending till its disposal.
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File
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TABLE OF CONTENTS

(1 ) All applications.

(2) Vakalatnama, Advocate Power.

(3) Power of Attorney.
.

(4) Registered addresses of both part1esel.
0 l C

f Govt Advocat . . .

(5) Appointmentorder o .

(6) Advocate fee Certificate.

Ad ocate address with telephone No.
(7) v

end of one year.
File C-2 shall be destroyed at the

.

hich shall be arranged in

File D shall contain the following papers w

the following order.

TABLE OF CONTENTS

(1) All summons.

(2) All acknowledgement of summons.

(3) List of documents of parties.
.

. d ments of parties.
(4) tnadrr11ss1ble ocu

•

d t the end of six months. 1
File D shall be destroye a
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Detalls of Quantum of road work

22

Name or road from vlllage to village asper D.P.R
1. No. & Date of work order.

2. Length of road as shown In DPR. KM and that actually constru
on site KM

3. No. or structures as per DPR no. ot structures as actually constsite nos.
<4. Pnvate land/Forest land Involved In road construction, If any, In ha anctaoqulsltlon/pennlsslon to proceed with work In PvtJforest land, give d5. Any orders about stoppage of such work? Give details due to ocreated by villagers/orders of authority/court

.6. Date of appointment of consultant agency

.

7. Particulars and cost of material at site, plant, equipment, Ir conn
tennrnation of work & date of Issue of completion certificate by E.E.relevant clause for incomplete work

.

8. Date or approval or variation by employer rn case or excess of pelimits - Rates for variation Items as approved. Give details
.9. Particulars or order or Imposition of L.D

.

1 o. Particulars of supervision charges hable to be recovered
contractor in case of completion or balance work by third agency .....1 1. Date of approval of structures, give detalls structure-wise &
wise

..

12. Change In qua mes, If any, give details for various quarries
.

13. Date or handing over of DPR to contractor. Any variation In alignmentin DPR and as actually constructed, give details road-wise
.1 • Delay In handing over of drawing for various structures/change In de ·

structures. Give details road-wise and give details of delay, if any, for chin design In number of days
..

Phy icaJ Quantity

15. Summary or items of works Involved for road work

Hard rock: cxcavanon

Flexihlc Pa,·emcn1

D1simcgnuedrock

E/W

Side Drains construcuon 111 M.

Hard shoulders construcuon in
CuM

GSB

G 11
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Signature of the legal practitioner ..

.
(legal practitioner} certify that the

..................... ······ ······ ...

I..
- . - . - .. - - .

4. Whether the clerk sought to be registered is already registered

as a clerk of any other legal practitioner and if so, the name of such

practitioner.

3. Whether the legal practitioner has a clerk already registered as

his employee and whether the clerk sought to be registered rs in lieu of or

in addition to the clerk already registered

Signature of the clerk.

... . . . ... ... .. . . ... ... ... .. ..

{i) Full name (in capital)

(ii) Father's name

(iii) Age and Date of Birth

(iv) Place of Birth

(v) Nationality

(vi)Educational Qualifications

(vii) Particulars of previous employment, if any.

I............
.

(Clerk above named) do hereby affirm that

the particulars relating to me given above are true
.

particulars given above are true to the best of my information and belief

and that I am not aware of any fact which would render unsuitable the

registration of the said
. . ...

(name} as a clerk. Further, I enclose a postal

order for two rupees fifty paise being the cost of identity card along with

two passport size Photographs of the applicant duly attested by me.

Date

FORM 'D'

[See Regulation No.46 (2)]

APPLICATION FOR THE REGISTRA TlON OF A CLERK

1. Name of the Legal Practitioner on whose behalf the clerk rs to be

registered.

2. Particulars of the clerk to be registered -

JO

FORM "C"

list of r f

(See Regulation39)
e erence (Suits) di sposed of; h

during the
n t e Bench.

month of
. . . . 200

...

. . . .

Reco,u

Number

room
Number

and year
year anci

S.No. of Date of
of Record descr1pti0tt

Olspasal Dispcsaf
reference Name Details of

room
of eacti

case In of files record or

Tribunal's parties constituting
number file

and year
register of

each record of record
ellmfnateci

references received
With date

of

elimination
and

(1)
signature

(2)
of Record

(3) (?) Keeper.
(5) (6) (7)




